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SHftl PILQO M o m  (Gpdhra): Do I  
take u  that you want to become an a»(io* 
naui?

MR. SPEAKER: With you, it win be 
very difficult to lift up any aircraft'

SHRI P1LOO MODY: I wfll coranw- 
nkqte with you.
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SHRI SAMAR GUHA: Would you 
kmdiy allow me to read the adjcwrament 
motion?

MR. SPEAKER: I have not allowed 
any adjournment motion.

Order, please. No Adjournment Mo* 
tions

SHRI K S CHAVDA (Patau). 1 have 
also given notice of an Adjournment Mo­
tion. (Interruptions)

SHRI S. M, BANERJEE Sir, there has 
been a slash in the quantity of wheat ra­
tion distributed m Uttar Pradesh. I want 
to know from the Minister concerned . . .  
(Interruptions)

MR. SPEAKER: Order, please.

Now, the statements may b« laid on the 
Table of the House.

12.16 hn.
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to lay a statement on the Table of the 
House.

Statement

On the basis of the recommendation* 
of the Third Pay Commission, Central 
Government employees were sanctioned 
three instalments of interim relief,  the 
last being effeotive from the 1st August,
1972.

2. The Pay Commission in their final 
report have inter dia recommended that 
the dearness allowance should be granted 
in the context of the revised pay struc­
ture, recommended" by them, which is re* 
latt l to the 12-monthly index average of 
the All-India Working Class Consumer 
Price Index (base 1960 *• 100) for the pe­
riod ending October, 1972 which  then 
stood at 200 points The Commission have 
recommended the grant of dearness allow* 
ance for every 8 points increase in the 
12-monthly average of the All-India Work­
ing Class Consumer Price Index (base 
I960 a* 100) and not with reference to 
the Wholesale Price Index of .otnmodmes. 
Accordingly, dearness allowance in terms 
of these recommendations became admis­
sible when the average reached 208 on the 
30th April, 1973.

3. Pending examination of the recom­
mendations of the Third Pay Commission 
relating to dearness allowance formula, ad­
ditional deamcs* allowance has been sanc­
tioned provisionally to employees draw­
ing pay upto Rs. 57S per month, with 
effect from the 1st May, 1973, apart from 
the interim relief sanctioned earlier.  A 
further instalment of dearness allowance 
In terms of the Third Pay Commission’s 
recommendations can fall due when the 
12*monthty average of the All-India Work* 
log Glass Index (base 1960 ** 1001 reach­
es 216.

The latest available average index figure 
is |or the motto ending June  fWek 
•taftde «t 21416. 1htlM lr««« W  
index for fee month of July, 1971 Is <*- 
pected to become available sometime <fu* 
tog tfce latt*f ball ot this mmXh whm 
the podttoa m  be eefjenwd-
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STATEMENT K& M.M&m affiAJt 
SHARDHANAND COLLEGE

THE DEPUTY MINISTER IN  TUB 
MINISTRY OP HOME AFFAIRS (SHKl 
F. H. MOHSIN): I beg to lay a atatement 
on the Table of the Houae.

STATEMENT

According to the information received 
from the Delhi Administration, on the 
23rd August, 1973 at 9 aon., die students 
of the Shradhaaand College, Alipsr stop­
ped a D.T.C. bus in frost of the college 
and deflated its tyres. The bos was plac­
ed in an oblique position on the G.T. 
road bringing the entire traffic to a halt. 
Some of the students are reported to have 
indulged in stone pelting.  Due warning 
asking them to refrain from acts of vio­
lence was given  However, it proved in­
effective. The use of tear-gas was ordered 
when an attempt was made to set  the 
D.T.C. bus ablaze  A constable of PS 
Alipur wv» also reportedly attacked 1 
some students and taken inside the college 
compound from where the stones were 
being hurled. The police was then order­
ed to enter the college compound. The 
situation was brought under control in the 
afternoon following discussions with the 
Principal and the students of the college.

The Delhi Administration have also or­
dered a magisterial inquiry into the inci­
dent of the 22nd August in which a stu­
dent of the Shradhat&nd College was al­
leged to have been assaulted by  some 
D.T C. conductors. Efforts are also con* 
tianoualy made to redress the grievances 
of the student community in regard to 
transport arrangements.
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